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FINAL ORDER NO. 51405/2019 

RACHNA GUPTA 

Miscellaneous application has been filed by the appellant.  Learned 

Counsel appearing for the appellant has submitted that the appellant has 

conceded to the demand as was confirmed against him vide the order- 

under-challenge i.e. order-in-appeal No. 192-18-19 dated 28.06.2018.  It  

has  also  been  brought  to  notice  that the said amount stands deposited.  

Keeping in view the same submission and the fact that the appellant is the 

master of his pleadings, permission to withdraw the appeal is hereby 

granted.   

Accordingly, appeal stands dismissed as withdrawn. 

 [Dictated and pronounced in the Open Court) 

 (Rachna Gupta) 

Member (Judicial) 
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